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:/.DuKHAI 5 AM?UJ, 
.OED MOUT 42 YEARS, 
x.CASUAL LA8OUIER, 

IOUTH EASTERN RAILWAY, 
\2-4AT(iARY, P0. GAD AMA, 
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Uniu uf ind.a eie nted by the 
cJnera1 Manager,South Eastern Railway, 
$.E.Railway Fad Office,Garden Reach, 
aic utta. 

Divisicnal Railway Manager, 
South Eastern Railway, 
Khurda Rod Divisic*, 
At/Po. Jatni,Dist.purj. 

Chief pers.l Officer, 
South Eastern Railway, 
i<hua goad Division, 
South Eastern Railway, 
t/ro. Jatni,DISt.puri. .... 	RE8PONDENTS 

egi £raCtitiont - M's.ijy Pal, O.N. Ghosh, Standing 
(Railways). 
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rl een the £titlofl. I-bard Mr. J.P. Gupta, learned 

:pcacing on behalf of the Petitioner and Mr. B. Pal, 

arned Senior Standing Counsel appearing on behalf of the 

spondents. 

The Case of the petitioner is that he was 

crking as Casual Labourer under the Railways of the Khurc3a 

ivislon from 1970 and he was engaged from time to tirre as 

Sual Labourer under the Railways till 23-11-1981 when he 

: - S asked to stop the work from 1982. He moved the Railways 

ur getting work and again on 27-07-1985, he was given work 

unE i Lh: I  3h 

	

	zJ: Sii•n f th e South Eastern Railway 

mnJ tiJ 21-10-1985. This letter of 

fv,naerrnt is at ?inexure-l. flder this letter of engagement 

engagerrent stood terminated on 22-10-1935.It is submitted 

the learned lyer for the petitioner that thereafter,he 

i- id  made a ee ries of representations to diffe rent Railway 

uthorities starting from 18-11-1985 till. 03-08-1990 and 

I - st1y , an appeal to the higher authrity oi 12-11-1991 but 

order, on any of the representation/appeal has bean 

c mmunicated to him and that is why, he has corre up with this 

: tti! 	k'y 	•--ctiri t 	 t 
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him a permanent post of Labourer by re-instating the 

applicant in the previous post with paymnt of backw ages, 

In course of subrnissjcj, learned 11yer for the petitjcrer 

fairly ccrlceded that what he is praying in the coarse of 

hearing is not regularisation but engagenEfl of the 

petltjer as a Casual Labourer, 

3, 	 It is noted that the cause of action arose 

ith effect from 22.1o.l9s5 when the services of the 

petitiner was dis-engaged, Even Submitting representatj on 

thereafter, he should have given only ce year tlire to the 

:epartffental authorities for disposal of tte Pepresentation  

nd thereafter com up oef ore the Tribunal within a pericd 

f another six months as laid doin under Sectijxi 21 of the 

-; .,i minis- trative Tribunals Art, 15, Filing of repeated 

representations by him Will have no effect 	of getting Jctcv) 
1 Ok pericd of Limitatic extended, In view of this matter, 

the petition is hopelessly barred by limitation.N0 petiticn 

or condonation the delay has been flied nor has the learred 

Lawyer for the petiticer urged any circumstances in the 
ç: 	of hearing which would rTerlt co 	tiof delay 

petition hopelessly barred by 1imitati, he Original 

::plictjcn, is, therefote. 
 



it is further submitted by the learned lyer 

for the petiticner that the petitiaier has worked under 

the Railways in a lcxig stretches for many years and it is 

also admitted by the Oppite Parties in their counter.. 

ffidavit and the applicant was a Casual Labourer under the 

Project Divisicn Railways have also instriticns for engag4_ng 

such casual labourers working under the project after 

completia, of the project pericd in other jobs if and When 

£2 	:quirenent arises provided the persion is fit enough 

6 , 	 •T 	 f that, I l. ave it to the apjrcpriate 

thorities of the Railways to consider the case of the 

-; 	r- 	ith Rules and instructjos in case 

tO 	 presentat1on for engaging him as 

casual labourer. 

With these cbservatjcns the Original Applicati 
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